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GOVERNMENT OF KARNATAKA

D L.

KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/1046/2017/ARE-10 Multi Storied Buildings,
Dr.B.R.Ambedkar Veedhi,
Bengaluru-560 001,
Date: 01/01/2021

RECOMMENDATION

Sub:- Departmental inquiry against;
Sri Narasingappa, Junior Engineer, Rural Drinking
Water and Sanitation Sub Division, Manvi, Raichur
- District — Reg. LE

Ref:-1) Government Order No.meps 90 aasss, 17, Bengaluru
dated 04/09/2017.

2) Nomination order No.UPLOK-1/DE/1046/2017
Bengaluru dated 09/10/2017 of Upalokayukta-1,
State of Karnataka, Bengaluru.

3) Inquiry Report dated 31/12/2020 of Additional
Registrar of Enquiries-10, Karnataka Lokayukta,
Bengaluru

The Government by its Order dated 04/09/2017 initiated
the disciplinary proceedings against Sri Narasingappa, Junior
Engineer, Rural Drinking Water and Sanitation Sub-Division,
Manvi, Raichur District (hereinafter referred to as Delinquent
Government Official for short as DGO) and entrusted the

Departmental Inquiry to this Institution.

2. This Institution by Nomination Order No.UPLOK-1/DE/ 1046/
2017 dated 09/10/2017 nominated Additional Registrar of
Enquiries-10, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGO for the alleged charge of misconduct, said to have

been committed by him.
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3. The DGO Sri Narasingappa, Junior Engineer, Rural Drinking
Water and Sanitation Sub-Division, Manvi Taluk, Raichur District

was tried for the following charge:-

“That, you DGO — Sri. Narasingappa, Junior Engineer,
Rural Drinking Water and Sanitation Sub Division,
Manvi Taluk, Raichur District have committed the

following misconduct:-

During the year 2014-15 under the head of
account National Rural Drinking Water Programme
(NRDWP), work of constructing tank, laying pipeline
from borewell to tank and from tank to Village was
taken up at an estimated cost of Rs.20,00,000/-. That,
after calling for Tender, the work was entrusted to the
contractor. Contractor has completed the work and
handed over the work to Sankeshwara Grama
Panchayath on 03.7.2015. An amount of
Rs.16,91,949-00 is paid to the Contractor and the
measurement has been recorded in the M.B by you
DGO. After handing over the tank, the officials of
Sankeshwara Grama Panchayath have supplied water
to the tank from the borewell which was already in
existence, for a week. The water could not be supplied
through the borewell drilled to the water tank as there
was no water in the borewell. Therefore, the amount
spent for providing pipeline connection from the
borewell to the tank is a waste. Without confirming
whether there is water in the borewell to be lifted to
the water tank, amount has been spent for providing
pipeline connection to the borewell to lift the water to

the water tank.
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Thus you DGO, being a Government/public servant
has failed to maintain absolute integrity besides devotion
to duty and acted in a manner unbecoming of a
Government servant and thus committed misconduct as
enumerated U/R 3(1) of Karnataka Civil Services
(Conduct) Rules 1966.

4. The Inquiry Officer (Additional Registrar of Enquiries-10) on
proper appreciation o
that the Disciplinary Authority has failed to prove the above charge
against DGO Sri Narasingappa, Junior Engineer, Rural Drinking

Water and Sanitation Sub-Division, Manvi Taluk, Raichur District.

S. On re-consideration of inquiry report and considering the
totality of circumstances, I do not find any reason to interfere with

the findings recorded by the Inquiry Officer.

6. It is hereby recommended to the Government to accept the
report of Inquiry Officer and to exonerate the DGO Sri
Narasingappa, Junior Engineer, Rural Drinking Water and
Sanitation Sub-Division, Manvi Taluk, Raichur District of the

aforesaid charge.

7. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

Ea_ ) [of
(JUSTICE B.S. PATIL
Upalokayukta,

State of Karnataka,
Bengaluru.
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KARNATAKA LOKAYUKTA
No. UPLOK-1/DE-1046/2017/ARE-10 M.S. Building
Dr. B.R. Ambedkar Road
Bengaluru.

Date: 31/12/2020

ENQUIRY REPORT

PRESENT: SMT. B. PUSHPANJALI
ADDITIONAL REGISTRAR (ENQUIRIES)-10
M.S. BUILDING
KARNATAKA LOKAYUKTA
BENGALURU - 560 001.

Subject : Departmental Inquiry against:

Sri. Narasingappa, Junior Engineer,
Rural Drinking Water and Sanitation
sub division, Manvi Taluk, Raichur
district (Due for retirement on
31/03/2023)-reg.,

References: 1. Report u/s 12(3) of the Karnataka
Lokayukta Act, 1984 in Compt/
Uplok/GLB-8919/2017 /ARE-5 dt:
9/8/2017.

2. Government Order No. rges 90 sactss, 17
Bengaluru dated: 04/09/2017.

3. Nomination Order No. Uplok-1/DE/
1046/2017 Bengaluru dt. 09/10/2017
of Hon'ble Upalokayukta-1.

* %k %

1. This complaint is filed by the complainant Sri.
Basavaprabhu r/o Haranahalli, Rajabanda, Manvi taluk,
Raichur district (hereinafter referred to as ‘complainant’ for

short) against Sri. Narasingappa, Junior Engineer, Rural Water
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supply and sanitation, sub division, Manvi taluk, Raichur

District (hereinafter referred to as ‘DGO’ for short).

2 On the basis of the complaint, report of I.O.,
comments were called from DGO. The DGO has submitted his
comments denying the allegations of the complaint. Not satisfied
with the comments of DGO, a report was sent to the Government
u/s 12(3) of the Karnataka Lokayukta Act, 1984 as per reference
No.1l. Pursuant to the report, Government was pleased to issue
the Government Order (G.0O.) authorizing Hon'ble Upa-lokayukta
to hold an enquiry against the DGO as per reference No. 2.

3. On the basis of the Government Order, nomination
order was issued by Hon'ble Upalokayukta-1 on 09/10/2017
authorizing ARE-10 to frame Article of Charges against the DGO
and to hold an enquiry to find out the truth and to submit a
report as per reference No. 3. On the basis of the nomination
order, the Article of Charges against the DGO was framed and
sent to the Delinquent Government Official on 07 /11/2017.

4. The Article of charges and the statement of
imputations of misconduct prepared and leveled against the

DGO are reproduced here under :-

ANNEXURE NO. 1
CHARGE

2. That, you DGO - Sri. Narasingappa, Junior

Engineer, Rural Drinking Water and Sanitation Sub

V\\‘?’
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Division, Manvi Taluk, Raichur District have committed

the following misconduct :-

During the year 2014-15 under the head of account
National Rural Drinking Water Programme (NRDWP),
work of constructing tank, laying pipeline from bore well
to tank and from tank to village was taken up at an
estimated cost of Rs.20,00,000/-. That, after calling for
Tender, the work was entrusted to the contractor.
Contractor has completed the work and handed over the
work to Sankeshwara Grama Panchayath on 03.7.2015.
An amount of Rs.16,91,949-00 is paid to the Contractor
and the measurement has been recorded in the M.B. by
you DGO. After handing over the tank, the officials of
Sankeswara Grama Panchayath have supplied water to
the tank from the bore well which was already in
existence for a week. The water could not be supplied
through the bore well drilled to the water tank as there
was no water in the bore well. Therefore the amount
spent for providing pipeline connection from the bore well
to the tank is a waste. Without confirming whether there
is water in the bore well to be lifted to the water tank,
amount has been spent for providing pipeline connection

to the bore well to lift the water to the water tank.

Thus you DGO, being a Government /public
servant has failed to maintain absolute integrity besides
devotion to duty and acted in a manner unbecoming of a

Government servant and thus committed misconduct as

o
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enumerated U/R 3(1) of Karnataka Civil Service
(Conduct) Rules 1966.

ANNEXURE NO. II
STATEMENT OF IMPUTATIONS OF MISCONDUCT

3. On the basis of complaint filed by Sri.
Basavaprabhu, r/o. Haranahalli, Rajabanda, Manvi
Taluk, Raichur District (hereinafter referred to as
‘complainant’ for short) against Sri. Narasingappa, Junior
Engineer, Rural Water Supply and Sanitation Sub.Divn,
Manvi, Raichur District alleging that the DGO has
committed misconduct, an investigation was taken up

invoking Section 9 of Karnataka Lokayukta Act, 1984,

4. According to the Complainant :- Work of
providing pipe water under National Rural Drinking
Water Programme (NRDWP) has been executed about 1%
years back, but till now the water has not been filled in
the water tank constructed under the scheme and the
work of laying pipe line has not been completed and
Rs.10 lakhs has been spent for the work without

completing the work.

S. DGO has submitted comments dt: 4.3.2017 stating
that the work has been completed on 3.7.2015 in
accordance with the estimate specification and the tank
has been handed over to P.D.O. Sankeswara Grama

Panchayath.
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6. Report was called for from S.P., Lokayukta, Raichur.
Investigation has been conducted by P.L, Lokayukta,
Koppal on the instructions of S.P., Lokayukta, Raichur.
Police Inspector has submitted report dt: 15.6.2017 to
S.P., Lokayukta, Raichur and S.P. in turn has submitted
report dt: 15.6.2017 of Police Inspector, Karnataka
Lokayukta, Koppal (I.O. for short).

7. In the report, Police Inspector has submitted that
during 2014-15 under the head of account NRWDP, work
of constructing tank, laying pipeline from bore well to
tank and from tank to village was taken up at an
estimated cost of Rs.20,00,000. That after calling for
tender, the work was entrusted to the contractor.
Contractor has completed the work and handed over the
work to Sankeshwara Grama Panchayath on 03.7.2015.
An amount of Rs.16,91,949-00 is paid to the Contractor
and the measurement has been recorded in the M.B, by
the DGO. After handing over the tank, the officials of
Sankeswara Grama Panchayath have supplied water to
the tank from the bore well which was already in
existence for a week. Thereafter, the water is not supplied
to the tank as there was no water in the bore well from
which water was supplied to the tank and therefore water
is supplied to the small tank which was already existing
and from said small tanks water is supplied through the

pipelines directly to the village.

o
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8. The report of 1.O. prima facie show that the water
could not be supplied through the bore well drilled to the
water tank as there was no water in the bore well.
Therefore the amount spent for providing pipeline
connection from the bore well to the tank is a waste.
Without confirming whether there is water in the bore
well to be lifted to the water tank, amount has been spent
for providing pipeline connection to the bore well to lift
the water to the water tank. Therefore the comments
submitted by the DGO is not acceptable to drop the

proceedings against him.

SN Since the said facts and materials on record prima
facie show that DGO- Sri.Narasingappa, Jr.Engineer,
Rural Water Supply and Sanitation, Sub.Divn, Manvi has
committed misconduct under Rule 3(1) of KCS (Conduct)
Rules, 1966, a report u/s 12(3) of Karnataka Lokayukta
Act was sent to the Competent Authority with a
recommendation to initiate disciplinary proceedings
against the DGO and to entrust the enquiry to this
Authority Under Rule 14-A of Karnataka Civil Services
(Classification, Control and Appeals) Rules 1957. In turn
the Competent  Authority  initiated  disciplinary
proceedings against the DGO and entrusted the enquiry
to this Institution vide reference no. 1 and Hon'ble
Upalokayukta nominated this enquiry Authority to
conduct enquiry and report vide reference No. 2. Hence,

this charge.
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Sl The aforesaid Article of charges was served upon the
DGO. DGO appeared before this enquiry authority and his first
oral statement under Rule 11(9) of KCS (CCA) Rules, 1957 was
recorded on 09/01/2018. The DGO pleaded not guilty and

claimed for holding an enquiry.

6. DGO had filed written statement dt. 12/2/2018. In
his written statement of defense had contended that, he is no
way responsible for the allegations made in the complaint and
has not committed any misconduct in his duties and denies the
charges listed in the Articles of charges framed against him.

Hence has requested to exonerate him from the charges.

7. In order to prove the charge leveled against the DGO,
the disciplinary authority has examined the Complainant - Sri.
Basvaprabhu as PW-1 and got marked the documents as Ex.P-1
to Ex.P-5 and Sri. Vikas P Lamani (1.O.) as PW-2 and got marked
the documents as Ex.P.6 to Ex.P.9 on behalf of Disciplinary
Authority. After the closure of evidence of Disciplinary Authority,
Second Oral Statements of DGO was recorded as required U/R
11(16) of KCS (CCA) Rules, 1957 on 26/9/2018. DGO - Sri.
Narasingappa is examined as DW-1 and got marked the
documents as Ex.D.1 and Witness on behalf of DGO Sri.
Amaresh is examined as DW-2 and got marked Ex.D.2. Hence,
recording the answers of DGO to questionnaires under rule

11(18) of KCS (CC & A) Rules was dispensed with. Heard

>
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argument of Presenting Officer. DGO had filed his written
arguments.

8. Upon consideration of oral, documentary evidence,
and the defense of DGO, the points that arise for my
consideration are as follows;

1 : Whether the charge leveled
against the DGO is broved by the
Disciplinary Authority?

2 : What order?

9. My findings to the aforesaid points are as under :-
POINT No. 1 : In the Negative against DGO.
POINT No. 2 : As per final order for the
following.

REASONS

10. POINT NO. 1 : Before adverting to discuss on the

rival issues let us recapitulate the admitted facts of the case on
hand. At the relevant point of time, DGO worked as Junior
Engineer in Water Supply department at Manvi Taluk sub
division. During the year 201-15 under the National Rural
Drinking Water Programme (NRDWP), the work of constructing
tank, laying pipeline from bore well to tank and from tank to
village was taken up at an estimated cost of Rs. 20,00,000/-.
That after calling for tender, the work was entrusted to the
contractor and the contractor had completed the work and
handed over to the Sankeshwara Grama Panchayath on
03/07/2015. For the said work, an amount of Rs. 16,91,949/-
%\)\’Y
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is paid to the Contractor. Thereafter the officials of
Sankeshwara Grama Panchayath have supplied water to the
tank from the bore well which was already in existence for a
week. Ex.P.4- Estimate, Ex.P.5- measurement book, Ex.P.6-
photos and Ex.D.1- colour photos are pertains to the said work.
There are no charges against the DGO that the work was not in
accordance with the estimate and it is sub standard quality of
work or any infirmities in the work execution of the tank and

pipelines.

11. In order to prove the charge leveled against the DGO,
the disciplinary authority examined the Complainant - Sri.
Basvaprabhu as PW-1 and got marked the documents ie.,
Complaint lodged him as Ex.P.1, Form no.1 as Ex.P.2 and Form
no.2 as Ex.P.3, Copy of estimate (29 sheets) as Ex.P.4, Copy of
measurement book as Ex.P-5 and Sri. Vikas P Lamani (1.O.) as
PW-2 and got marked the documents i.e., colour photos of spot
as Ex.P.6 (1 to 5), Statements of Samaga, Babu, Anandappa,
Hanumanthappa, Veeresh V.H. and Narasingappa are
collectively marked as Ex.P.7 (page no. 75 to 80), Investigation
report dt. 15/6/2017 of .O. as Ex.P.8, Report of DGO, estimate,
Xerox photos, copy of measurement book and tender copy,
completion report and report of PDO etc., are collectively marked
as Ex.P.O on behalf of Disciplinary Authority. The DGO - Sri.
Narasingappa is examined as DW-1 and got marked the
documents i.e., six colour photos collectively marked as Ex.D.1

and Witness on behalf of DGO Sri. Amaresh is examined as DW-
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2 and got marked the document i.e., one letter dt. 2/7/2018 as
Ex.D.2.

12. It is the case of disciplinary authority that the
officials of Sankeshwara Grama Panchayath have supplied water
to the tank from the bore well which was already in existence for
a week and thereafter water could not be supplied through the
bore well to the tank as there was no water in the bore well and
therefore the amount spent for providing pipeline connection
from the bore well to the tank is a waste without confirming the

water source.

13. The matter was referred to S.P., Karnataka
Lokayukta, Raichur district for investigation and report, in turn
Sri. Vikas P Lamani, Police Inspector, Karnataka Lokayukta,
Koppal (Investigating Officer) has submitted report at Ex.P.8 and

relevant paras of report reads thus;

“RaneEd BHRODOT Ve ATWTED B, FIOF LOTRLRN, TIOVITHED
BHX BOIBY, MORG, DBOINT e0s  Odeexs wROHY FERYLRT
TOWT®  LS0T BB EOT Je000F £, 23ReT° RS 0T waéoa%ﬁéﬁ B
ROTROT  TRRTY DITH  BTSD  FOTBIY $80®O®  TWFOO
aeKigiapleteleiay FORMDOONT), =P TROFNRPATH), BWFOD QLIOTFHOD
0% T WDSNYOT Tone @aﬂb%do/&@&dddo RT BePINVOT
DI B TOBEOTONOT OB WIIT. AWO DBOIN Q0T SRERIOP
$B0B0°RY) MEHT IR WINR SQ BOTBE BRI ToNL VB
SERTZY, TRB W7, O3B TFRORE ARDOY:
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MRTY TR BT BE EWOT AWIF R, L3Re07BOTROT  &ROF BTN
WD) OTRAOT  TORTY DITH  [IST  FoRT), =R ALY
FOBUIRT, SRODTENTOB.

500E0 9230 WRFONY LWEOT D@ ER/OTT° FOTMOOONTY, VR 1-
12 SIRE BSTTw 20T 20003RTTR  EBOT TRF N oNY,
B S® TR RRPFRROBDVPAY I, b I$NTDY 3R0Y, 3
FOROOT WRT HID SRBOI  Ten Xy WROIONY  (AFTENY
SR08) e WFREmT.  JIE “FOTOTROONRY, TRFRRPRDR,
2D [ IR, MB  =IoR  DINER I BoTTE 3BTV,
OPFONY DT, T 330¢end ©0To WO 330008 [PB DYATOB
©923F 0DYOD DRI ‘N”'e’ﬁ% TRTTNDHIT.

14. As admitted by the complainant (PW-1), he requested
in Ex.P.1 that the water supply has to be given to the villages.
The PDO of Sankeshwara Grama Panchayath Sri. Amaresh has
submitted report dt. 2/7/2018 with photos and deposed that
there was water for about 8 days and water could be lifted to
water tank and then water level reduced and therefore water
could not be lifted to water tank, but pipelines connection is
useful as small cisterns are connected and water is being lifted
and filled. The complainant also deposed that during the
summer season the water level in the bore wells will go down
and during that time they can lift the water to the main tank
and except the summer season the bore wells will be filled. The
DGO led evidence that the work was completed as per the
estimation and there is no infirmities in the work and entire

project with pipelines was handed over to the PDO of

e \\?
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Sankeshwara Grama Panchayath and even today the water is
being supplied by the existing bore well to the new tank and
therefore any reduction of water source of the bore well at any
future date he cannot be attributed for the same. At this
juncture it is just and necessary to have a glance on the
background of this project as highlighted in the estimation and

it reads thus;

1.2 Background

The National Rural Drinking Water Program is a
flagship program with the Goal to provide every person
with adequate safe water for drinking, cooling and other
domestic basic needs on a sustainable basis in the
country. Water provided should meet minimum water
quality standard and be readily and conveniently
accessible at all times and in all situation to the rural

people.

As per 12th Five year plan, the major activities
recommended are as follows “All our efforts should be
made during the plan period to improve full population
coverage in all habitation taking into consideration aspects
of quantity, quality, distance, timelines, regularity and
reliability of supply by the implementing agencies. One of
the importation recommendations is to aim to cover at
least 55% of total rural households with “piped water
supply schemes” with house connection as far as possible.

Another major focus attention is identified as water quality

e\
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problem more specifically, fluoride and arsenic besides

bacteriological contamination during the plan period”.

According the Detailed Project Report (DPR) for
Haranahalli village in Sunkeshwara GP is prepared as per
the guidelines of NRDWP issued by the Ministry from time

to time.
4.1 SOURCE :

Since the present service level of Haranahalli village
is 60.97 i.e, 22249 LPD, the balance water demand to meet
the requirement of 55 LECD is 25314 ltr. As the existing
surface source 1.€., river source 1s perennial and routed
through Pressure Sand Filter, the same source has been

retained in the proposed system.

15. A bare reading of the above indicates that the
proposal scheme in an upgradation from MWS to PWS and is
designed based on the population of the Haranahalli village for
the year 2014 as per IMIS data and by considering the projected
population for the year 2034. This demand is proposed to be met
from the existing river water source. The evidence of PW-1, DGO,
DW-1, statement of villagers and investigation report, indicates
that after completion of project, it was handed over to PDO of
Sankeshwara Grama Panchayath and the officials of
Sankeshwara Grama Panchayath have supplied water to the
tank for a week and thereafter they could not supply the water
to the tank from the bore well. As per evidence of complainant

that during summer season the water level in the bore well goes

o
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down and except the summer season the bore well will be filled.
It is but natural that usually in most of the districts in the
summer season the water level in the bore well will go down.
This may be for several reasons i.e., for depreciation of water
source in the bore well may be because of draughts, lack of rain
fall or pollution. Therefore, we cannot rule out the possibility of
reduction of water source in the bore well during summer
season. Hence, any reduction of water source of the bore well at
any future date cannot be attributed to the DGO. Therefore,
except for a short period i.e., during summer season on account
of reduction of water source in the bore the water could not be
supplied to the tank from the bore well and even today the water
is supplied by the existing hore well to the tank. Therefore il
cannot be said that the amount spent for providing pipeline
connection from the bore well to the tank is a waste. Therefore, I
am of the opinion that the Disciplinary Authority fails to prove
the charge leveled against the DGO — Sri. Narasingappa. Hence, I
answer Point No.1 in the Negative.

16. POINT NO.2 : In view of findings on Point No.1, I

proceed with the following ;-

: REPORT :

The Disciplinary Authority has failed to prove the charge
against DGO-Sri. Narasingappa, Junior Engineer, Rural Water
supply and sanitation, sub division, Manvi taluk, Raichur

District.

e
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Submit this report to the Hon’ble Upalokayukta in a sealed

cover forthwith along with connected records.

Dated this the 31st December, 2020

(B. Pus@ '\p

Additional Regi \&rles 10)
Karnataka Lo kta
Bengaluru.

ANNEXURES

L LIST OF WITNESS/S EXAMINED ON BEHALF OF
DISCIPLINARY AUTHORITY :-

PW-1 : Basavaprabhu (Complainant)
PW-2 : Sri. Vikas P. Lamani (1.0.)

II. LIST OF DOCUMENTS MARKED ON BEHALF OF
DISCIPLINARY AUTHORITY :-

Ex.P.1: Complaint of complainant

Ex.P.2: Form no. I (complaint)

Ex.P.3: Form no. II (affidavit)

Ex.P.4 : Copy of estimate of works

Ex.P.5: Copy of measurement book

Ex.P.6 : Colour photos of spot

Ex.P.7 : Statements of Samaga, Babu, Anandappa,

Hanumanthappa, Veeresh V.H and
Narasingappa are collectively marked
Ex.P.8 : Investigation report dt. 15/6/2017

Ex.P.9: Report of DGO, estimate, Xerox photos,
copy of measurement book and tender copy,
completion report and report of PDO etc.,




II1.

Iv.
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LIST OF WITNESS/S EXAMINED ON BEHALF OF DGO :

DW-1 : Sri. Narasingappa (DGO)
DW-2 : Sri. Amaresh (Witness)

LIST OF DOCUMENTS MARKED ON BEHALF OF DGO :

Ex.D.1: Six colour photos are collectively marked —l
Ex.D.2 : Letter dt. 2/7/2018 |

Dated this the 31st December, 2020

oot PV
(B. Pusfipan) \
Additional Registr :K;qzarw s-10)
Karnataka X0 ta,

Bengaluru.



